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Schoel Campus near Ludlow Castle,
Delhi

895 J’ Shri Ram Krishan Gupta:
"\ Shri Chuni Lal:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 4491 on  the
4th May. 1961 and state the further
progress made in setting up a school
campus near Ludlow Castle, Delhi?

The Minister of Education (Dr.
K. L. Shrimali): The land acquisition
proceedings are still in progress.

Army Act

Shri Ram Krishan Gupta:
" 7\ Shri Chuni Lal:

Will the Minister of Defence be
nieased to refer to the reply given to
Unstarred Question No. 4492 on the
4th May, 1961 and state:

897

(a) whether Government have since
consigered the proposal to amend the
Army Act; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) The proposal to
amend the Army  Act is still under
consideration of Government.

(b) Does not arise.

Juvenile Aid Bureau in Delhi

8> j’ Shri Ram Krishan Gupta:
© "\ Shri Chuni Lal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
w0 Unstarred Question No. 4573 on the
4th May, 1961 and state at what stage
is the proposal to start Juvenile Aid
Bureau in Delhi?

The Deputy Minister of Home
Affairs (Shrimati Alva): The matter is
still ungder consideration of the Delhi

- Admipistration.

Central Institute of Education

299 / Shri Ram Krishan Gupta:
"\ Shri Chuni Lal:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 4582 on the
4th May, 1961 and state the date from
which the pay scale recommended by
the University Grants Commission for
Central Universities would be enforc-
ed in the Central Institute of Educa-
tion?

The Minister of Education (Dr. K. L.
Shrimali): The matter is under con-
sideration.

Coal Dumps in States

Shri Ram Krishan Gupta:
Shri Chuni Lal:
900. { Shri Subbiah Ambalam:
| Shri Aurebinde Ghosal:

| Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 647 on the 8th March, 1961 and
state:

(a) whether the scheme to create
coal dumps in States for emergency
has been finalised;

(b) if so, the details thereof; and

(c) what has been its effect on the
industries and coal business?

The Minister of Steel, Mines amd
Fuel (Sardar Swaran Singh): (a) Yes.
The scheme has been accepted in
principle by all the States. It has
been put into effect already in U.P,
Punjab ang Kerala, and details in
respect of others are being finalised.

(b) and (c). Under the scheme
planned movement in block rakes or
half rakes takes place to selected
stations, fixed in consultation with
State Governments. The scheme is at
present intended for the benefit of
small scale industries and consumers
of brick-burning coal and soft coke.
This will enable comparatively larger
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quantities of coal being moved under
these categories.

National Biological Research Institute

%1 Shri Ram Krishan Gupta:
) Shri Chuni Lal:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 642 on the 8th March,
1961 and state:

(a) the details of the scheme for
establishment of the National Biologi-
cal Research Institute; and

(b) the nature of progress made so
far in its establishment?

The Minister of Scientific Rsearch
and Cultura]l Affairs (Shri Humayun
Kabir): (a) and (b). Details of the
scheme for the National Biological
Laboratory have not yet been worked
out.

- Working of Multi-purpose Tribal
Blocks

"' Shri Ram Krishan Gupta:
) Shri Chunj Lal:
902, Shri Hem Raj:
Shri Amar Singh Damar:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 1109 on
the 8th March, 1961 and state:

(a) whether Government have con-
sidered the report on the working of
the various multi-purpose tribal
blocks; and

(b) if so, the result thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The Government of India have con-
sidered fhe recommendations of the
Committee with regard to the limita-
tion and allocation of T.D. Blocks in
the country. It has been decided to
start about 300 T.D. Blocks in the
Third Plan in the whole country, each
block having an area of about 200 sq.
miles, with 'a total population of
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roughly 25,000 and concentration of
tribal population of 66-2/3 or more of
the total population. The phasing of
the allotment of T.D. Blocks during
th2 Third Plan would be 10 per cent.,
10 per cent., 20 per cent., 25 per cent.
and 35 per cent. in the first, second,
third, fourth and fifth year respective-
ly. In the year 1961-62 it is proposed
to start 35 T.D. blocks ia the country.

The recommendations made in the
Report not only covered the working
of SM.P.T. blocks, measures to im-
prove their working and suggestions
for starting more blocks during the
Third Plan but also many other
matters relating to the welfare of the
Scheduled Tribes in general including
various administrative, developmental
and legislative matters. Most of the
administrative and legislative mea-
sures suggested in this Report are
within the purview of the State Gov-
ernments.

The State Governments and the
concerned Ministries at the Centre
have been requested to examine the
recommendations and take action in
the relevant fields. Final decisions
regarding action on some of the re-
commendations made in the Elwin
Committee’s Report will be taken
after the report of the Scheduled
Areas and Scheduled Tribes Commis-
sion becomes available.

Criteria for Backward Classes

Shri Ram Krishan Gupta:
903 < Shri Chuni Lak:

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Unstarred Question No. 1113
on the 7th March, 1961, and state the
further progress since made in fixing
the criteria for the determination of
backward eclasses?

The Deputy Minister of Home
Affairs (Shrimati ‘Alva): The Govern-
ment of India have decided not to
draw up any all-India Iist of back-
ward classes. It has been left to the
discretion of the State Geveraments
to choose their own criteria for defin-





